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Boundary Wall in Centre of Road in
Violation of Delhi Master Plan

142. SHRI ANANT DAVE: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to refer to the reply
given to Unstarreq Question No. 9897
on the 7th May, 1979 regarding cons-
truction of boundary wall on Malviya
Nagar Road, Delhi and state:

(a) whether such boundary walls
in any other colony in New Delhi
area under the D.D.A. exist just in
the middle of the road in violation of
Delhj Master Plan and other rules
and regulations prescribed for the
development of the colony:

(b) if so, the names of such colo-
nies; and

(c) if not, why the demolition of
unauthorised boundary wall is  be-
ing delayed on the pressure of Cent.
ral Provident Fund Commissioner?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) No such case has come
to notice of the Delhi Development
Authority.

(b) Does not arise,

(c)y Delhi Development Authority
has informeq that there has been no
delay ang that due process of law is
being observed.

Housing Schemes in Maharashtra for
Central Government Employees

143. DR. VASANT KUMAR PAN-
DIT: Will-the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state.

(a) whether the Central Govern.
ment give House-building advance
to its employees;

(b) if so, on what terms and con-
ditions;

JULY 9, 19879

Written Answerg 208

(c¢) whether the Central Govern.
meiat Employees Housing Co-ordina-
tion Committee (Bombay) have
drawn the attention of Government
to the difficulties faced in getting
their scheme passed through the
State Government; and

(d) whether the Ceatral Govern-
ment propose to Co-ordinate the
plans of Central Government emp-
loyees to the State Government in
getting allocation of land and utili-
sation of House.Building Advances?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION (SHRI RAM KINKAR): (a}
Yes, Sir.

(b) House building advance is
granted to Central Government em-
ployees who are permanent or have put
in 10 years of service. The maximum
amount of advance admissible is
Rs. 70,000 or 75 months' pay of the
applicant or the cost of construction or
the repaying capacity. whichever is the
least. The ceiling cost of the house/
flat to be constructed/purchased is
Rs. 50,000 or 75 months pay subject to
whose 75 months pay does not exceed
Rs. 50,000 or 75 months pay subject to
a limit of Rs. 1.25 lakhs for others.

(¢) No, Sir.

(d) At present there is no such pro-
posal under consideration of the Gov-
ernment. The acquisition of land or
s sale is a state gubject. Any deci-
sion taken in the matter vests with
the State Government.
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